N CENTRAL ADMINIS’DRA’I_IY_E}_T_R_EEH_A_L

= " GUWAHATI BENCH
I 2Tt GUWAHATI-05

(DESTRUCTION OF RECORD RULES,1990) T

INDEX

1 Orders Sheet. @/l)‘“(// Mz ............. Pg..... Lo to....;..%... ........... -
. Judgrnent/Order dtd.24/. 05/.4’{@9) ,.’,’, ,,,,, tofﬁ‘p(ﬁekf;n/%ﬂf/(r
3. Judgment & Order dtd.vnrenneee, _..7...Rece1ved from H. C/ Supreme Court . |
4, 0 A(///%OOQ ..... Pg.,._.....ff-. ...... SO N — :
TR % 7 V5 S v Pg eveeees
| 6. RA/CP ................................................ Pg
7w s&é@m#@l@#eﬂwom&ﬂ/é Pgeoreersilorrrrroren
8. Re101nder./§.¢.‘.é.’??.‘!.ﬁ{§%/ éy 44
9. Reply ...............
| -1'0. Any'otherPapers..'...'.............. | I
2 11 Memo of Appearance....

| 12, Adchtlonal Afﬁdavxt

e 0s 0 0af00 00000 rert0erererrretrerrterensrederseneesereensterssescsecnsese

: '13 Wntten Arguments .....................................................
- 14, Amendement Reply by Respo-dents.._..; ....... - !
| "15 Amendment Reply filed by the Apphcant....‘.'.'..'....‘....' ........ e vivssninenie | ‘
r“) 16, Counter Reply ....... B S R A

o

~ SECTION OFFICER (Judl) =




- >

FORM NO. 4
( See Rule 42 )

In The Centml Admmlstratwe Tribunal

GUWAHATI BENCH : GUWAHATI

APPLICATION NO.

N el
" A

ORDER SHEET

[ﬂ/lu)l

«Aﬁbﬁcéhté) Qv (pmre) SR Lumilhao

: Reisp&ndent(s) ,
Ad‘voéatc for Applicant(s)

Advod:ate for Respondeut(s)

$

I |

111

ler y o0s

S‘Dwﬂ"I

2K &U\W%MW)

W CC/ 5.

Npgcé of the Registcy

Date Orfder of the Tribunal
bt 13.2,02 At the request of Mr.S.Dutta
v learned counsel forthe applicant the
. Fetin e et matter is adjourned to 22.2.02 for
AN Grre oy e Admission.
\ vide o T 55026/ : i
DchJ.....K).}.Q.‘le ( (Mekmslgé’r
__ L ajg‘.-— im ==
: Dy, Rhgzstuﬁ -
. 'L 15.2.02 Heard Mr,.S.Putta lc-j:arned counsel
appearing on behalf of th=2 applicant
' ‘and Mr.A.K.Choudhury, learned Addl.
g Mm Moo A@pm/ e :
susSels for the Respondents.
caud Lnt A5 -@—ﬁi |
e Sesforitent Mo 4,&,4 Application is admitted. issue
} MA &0 % notice on the respondents. Retunable
, 5 27 bydfour weeks. List on 15.3.02 for
orders.
- Bme STzdoses”
\ .‘Aio{ 2 ons e N Issue nctice on the Respondents
| / L. y to show cause as to why the posting
, of the applicant from Assam Rifles
‘ Hospital, Happy Valley, Shillong to
@. ININZE 3&/\@0\/(/ LOTR QH{kd??ﬂ,»ilhflieishall not be suspendedv..
U Z}/g In the mcantime,the order of
L\ aous ¥ : transfer dated 4.2.2002 shall remain
= suspended, .
weg02— . v
1m Vice~Chairman
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a4 Osfe 41 Of 2002 "7'
4. )
v
154302 Written statement has Been filed,

Pleadings are completed. The case may be

ek

listed for hearing on 3.4.02. The applicant
may file rejoinder if any within two weeks.
The interim order dated 15.2,.,02 shall

continue.
Snkc N
) vice-Chairman
im
3,4,82 ° Mr. B.Chanda, learned counsel for the

applicent states that he has received the
 uritten.statament and would like te file

T T eioinder and £ wants a short adjournment,
W7o ey Teeimer e b o

o 1 Mr. A.KaChoudhury, learned Ap Addl, C.G.S.C.
? d” tee ‘Qh”¥‘%“4ddw43‘ for the Respondents objected for the adjournmen

ont because it is a transfer matter,

ﬁ%ﬁ% . After hearing learned counsel for the
\ Respondents the case is adjourned, List on

1B D, A

B 12,4,2002, for hearing. Rejoinder may be Filed
JMWOL///C)] 340’2,/ - ‘befogqe three days from the date of hearing,
]wayab Cﬁ?%mw(?iizﬂz’ .ot '

= IR RS NV

3 | o , - | Member
‘\\AQTF“QFHMO%PL—h#ﬂr .. mb c
Z, . : 12:4:01 Heard learned ’ ‘ i
55%;521 . o i counsel for the parties.

"Hearing concluded. Judgment reserved.

4. 4. 60 ; “
—_ =, ¢ (B
ﬂzﬁiiff(ﬂv\éll& ijﬁrﬁﬁluﬂ o _ Member
G;V ObP»XK‘qMAA}‘ w7 .
' N > trd
' WQ Véﬁf%;_‘ 1.5,02 - Judgment delivered in open Court.

Kept in separate sheets. Application is
~ dismissed., No costs.
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O-A./H.f. no. 41.0f 2002, | .

DATE OF DacTsTOy . MTom2002 )

. APPLICANT(S)

AVNVOCATR oy e AR LCANT(])Y

‘ RESPQNDENT(S)

. ADVOCATE YO TH

; RESPONDENTS .

’, N BLE

i MR .K.K.SHARNA, ADMINISTRATIVE MEMBER

GI0N ' BLE

Whether Reporters of Iocal papers may oe allowed to see
he judcment »
o}

I
|

F

i
i

]

o be referred to the Reporter or nct ?

Whirther their Lordships wish to see the fair copy of tha
judgment ?
f

| .
imether the judament is to bhe circulated to the other
Lenches ? '

)
1

jJudgnment delivered by Hon'ble MR .K.K.SHARMA,

i

MEMBER -
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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No.41 of 2002
Date of Order:s This the 1st Day of May . 2002

HON'BLE MReKe.K.SHARMA ADMINISTRATIVE MEMBER

1l "Dr.(Mrs.) Sally Rachel Rumthao -
w1fe of Stilwell Rumthao
Senior Medical Officer,
Assam Rifles Hospital
Happy Valley

Shﬂlﬁﬁgo e "eee Applicant. |
By Advocate Mr.S.Dutta,

1. The Union of India
Represented by the Secretary to the
Government of India-

Ministry of Home Affairs, North Block,
New Delhi.

. 2o The Secretary

Government of India
Ministry of Health & Family Welfare
New Delhi~110001 _

3., The Director General
Agsam Rifles
shillong-793011

4. Under Secretary(Police) to the
Government of India
Ministry of Health & Family wblfare(cHH-II)
Nirman Bhawan ‘
New Delhi=110001.

ese eeee Raespondentss

Mr.A.K.Choudhury, Addl.C+Gs5.Cs

Ke

. By
the order
which the
Hospital,
arunachal

reversion

Ko+ SHARMA ,MEMBER( ALMN) 3

this application the applicant has challenged
of transfer dated 4.2.2002 (annexure 3) by
applicant has been transferred from Assam Rifles
Happy Valley shillong to 9 Assam Rifles, Kimin

pradesh. The applicant has prayed for her

from Assam Rifles to the Central Health service.

2e The applicant joined as Medical officer at 21 Assam

Rifles, Manipur on 5.5.1993. Cn 2.01.1997 she was promoted

as Sr.Medical Officer and posted at Assam Rifles Hospital,

is

Happy Valley. The applicant's husband /working in State

contd/-
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Bank of India. Shillong and he was tranéferrad to SBI
Regional Office Tura. The applicant has minor children
studying in Class IV, Class II and Nurs?ry Classe The
applicant submitted a representation on 2.2,1999 for rever=
sion to the Central Health Service. It is stated that Ministry
of Home Affairs vide their letter No+1.45028/02/2001/Pers II
(Pers IT) dated 4.1.2002 and No.1.45028/02/2000/Pers-IT1/(Pers.
IIT) dated 11.1.2002 addressed to the Assam Rifles authorities
advised them to relcase the applicant from Assam Rifles and
revert her back to Central Health Service. Meanwhile, the
respondents issued the impugned transfer order. The transfer
order has been challenged on the ground that it is malafide and
against the advice of the Ministry of Home Affairs to release
and revert the applicant back to Central Health -Bervice.

The Respondénts violated the advice of the Ministi‘y of Home
Affairs and acted arbitratily and putting her to undue

harassment. Hence this application.

3. Mr.S.Dutta learned counsel appearing on behalf of

the applicant strongly argued that the applicant was kejrng a
member of Central Health Service and she had not been absorbed
in the Assam Rifles. She has right to be reverted to her
parent department and the parent department asked for reversion
to the applicant. Mr.S.Dutta alsc relied on the office Memoran-
dum Ro+28034/2/97/Estt(A) dated 12th June 1997. He argued that
the husband and wife should be posted at the same Station to
enable them to lead a normal family life. He also argued that
tﬁéra is no urgency to transfer the applicant to a far off
place. He also further argued that the transfer in academic
year was not fustified. He also referred to the decision of
Hon'ble Supreme Court reported in 1994, Supple.(II) SCC,666-

D;rector of School Education, Madrass and others, Vs.O.Karuppa

\CL S han

contd/=
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Thevan and another in support of his contention. Mr.8.Dutta
relied upon the OsAsNo.412 of 2001 and O+A.No.431 of 2001

dated 27th March 2002 and stated that non-availability of

substitutes could not be a ground for not reverting the

applicant.

4. The Respondents have filed their written statement.
Mr.A.K.Choudhury learned Addl.C+G«5.Ce represented the.
R;esﬁondents. Mr.Choudhury submitted that the applicant was
recruited through a special reéruiﬁment for Assam Rifles

by Ministry of Health and Pamily welfare. On 25th March 1994
the applicant made a representation for posting to Imphal,
on the ground that her husband was posted there. On 26.7.96:
the applicant made representation for transfer to Shillong
on the ground of her husband)iéup\ostlngs at. Shillionge. 'i‘he
applicant's request was accepted, she was posted at Shillong.

‘The normal tenure of Central Health Service cadre officers ~

at one place is for a period of 3 years. The applicént was

- to complete her tenure on 02 January 2000. The applicant

sought ‘extension for one year, which was allowed. Another

extension was allowed to her, up to 02 January 2002. The
applicant made an application for reversion back to CHS, The
application was forwarded. The applicant has completed more
than 5 years at sShillong. Ministry of Home Affairs vide their
letter dated 1lth January 2002 have stated that they have no
objection for reversion of 4 female doctors including the
applicant to CHS, This can be done only when suitable -
uhstituteogx\:e available. Mr.)\.l(-%udhuty learned Addl.CeGeSeC
argued that the circular relating to choice posting is not
applicable in the cadre of the applieént and the éi:iculaf”
is not mandatory. The applicant had been kept at Shi‘llohg

cbntd/-
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for more than 5 years, though normal tenure was three

years. The respondents havé continuously accepted the
request of‘*_the applicant for posting to Shillong and had
also forwardéd her representation for reversion to the CHS,
The applicant has been posted at ‘Kila.tn as per requirahent of
the Regpondents. Mr.-(‘:houdhury stated that dué to large acaie
mobilization of male Doctors the female doctors have been

moved to take care of the families. The respondents have no

objection to the reversion of the applicant and have agreed

to relieve her as soon as substitutes are available. "B .-
Shri Choudhury also referred to and relied on the order dated |
20th September 2002 in OsA+No.46 of 2000 which was in respect
of Sr.Medical Officer in Assam Rifles. He referred to the
following observations =

posting and transfer of employees is to be left

to the employers. The employers are also equally
concerned with their employees.” |

Se I have carefully considered the sulmissions of the
learned counsel for the applicant who has challenged the
transfer from Shillong to Kimin. The applicant wants to revert
back to CHS from Assam Rifies. Hr.3.Dutta learned counsel for
the applicant relied on the communication dated 31.12.2001
from the Ministry of Health and referred to the following

(Annexure D rejoinder).
- "There are 4 female doctors posted in Assam
.Rifles(names mentioned below), Ministry of
Home Affairs no objection for transferring
the female “HS doctors is solicited.”
The Ministry of Home Affairs' letter dated 1lth Jan.2002
as referred earlier have mentioned that there is no objection
to the reversion of four female CHS doctors which can be

done only when suitable substitute is posted,

contd/=
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Ge After carefuwvhearing and on arguments of the
learned counsel for thevparties and perusing the records

I £ind that the applicant has been accommodated by the
respondents at her own request at Shillong for five years
against the normal tehure of 3 years. The respondents have
sympathetically co?iiitfggtzke applicant's requests and the
applicant was informedAthe respondents have no objection

to the reversion of applicant to CHS, Normally, this Tribunal

does not interfere the transfer order unless any malafide

is proved. No malafide is discernible from the records.

The respondents have allowed the applicant to stay at

Shillong for five years. The respondents have transferred

the applicant from Shillong to Kimin, the reason given is

large seale:mobilizationkff malebeoctors. There is no reason
ntl-

to believe that the reason 1s;correct. I find no reason
1
to interfere with the order of transfer. The transfer is made

as per requirement of the respondents.

7e The application is accordingly, dismissed. There

shall however, no order as to costs.

u\/&

(Ko Ko SHARMA
Wﬂl&l STRALI Vf; MEMBER

am T,
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IN THE CENTRAL ADMENISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

_ i
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Ad~vecals .

{2.02.0%2
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Fled b

(An Application under Section 19 of the Administrative

Tribunals Act, 1985)

U< No. 49/

alelely

BETWEEN

Or.(MMr=.) Sally Rachel Rumthao,

Wife of Stilwell Rumbhao

Senlor Medical officer,

pesam Rifles Hospital,
Mappy Yalley,

SGhillong.

R =TTl I s

1. The WUnion of India,

Represented by the Secretary to the
Government of India,

Ministry of Home affairs,
plew Delhil-110001.

tHaw Delhi.

. The Sasoretary

Govarnmant of India,
of Health & Welfars

Ministry Family

Mew Delhi-110 o0l

. The

% Director Genesral,

sasamn Rifles,

$hilimngw??3011

Morth Block,

DmeM) Sa(\/v

Sant

R. cLuQ K“Mﬁaﬁ |
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Under Secretary (Police) to the

Governmant of India,

nistry of Health & Family Welfare (CHH-II)

9—n

1
Hirman Bhawan
flew Delhi~110 0051

;

w e L PEspondants

DETAILS OF THE APPLICATION

der sgainst which this application is made.

>

This application is made against the impugned order of

transfer under M sage Mo, & 1504 dated 04.02.2002

5Ty

transferring the applicant from Assam Rifles Hﬁ\pliul ey

Walley, Shillong to 9 assam imflﬁs, Kimim, arunachal Pradesh

and praving for a direction upon the Respondents to relsase

the applicant from dssam Rifles and rwv~rtlnq herr back o

e e e e e

the Central Health Service as advised by the ﬂTﬂiwtry of

Home Affairs under their letter No. I.45028/02/2001-Pers TT
(FPers TI1D datﬁd 04, 01,2002 and No. I. 45028/02/2000 -Pers 11
(Pors 111:{ dated 11.01.2002 addressed to the DGAR, Assam
Fifles. |

Juirisdiction of the Tribunal.

The applicant declares that the subject matter of this
application iz well within the jurisdiction of thiz Hon’ble

Tribunal.
ijitgﬁjgn;

The applicant further delares that this aspplication is
filed within the limitation prescribed under section-21 of

the administrative Tribunals act, 1985.

o Kum"H’&&@'
Py (Mo S 5‘“7 Rl
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Facts of the case.

N
13

@

That the applicant iz a citizen of India and as such she
entitled to all the rights, protections and privileges as
L rantﬂwm unm r the Constitution of India. Further she iz a

memb@r of Schedul@d Tribe Comnunitw.

That the applicant was initially appointed as a Medical
Gfficer in the Central MHealth Service (CHS) and joined at 21
Assam Rifles, Manipur (lairouching) on 05.05.1993.
Thareatter, she was prommtéd to the post w%\::;::F*ﬂb Heal

Officer and was posted at Assam Rifles Hospital, Happy
Walley, Shillong where she joined on 02.0Q1.1997, and
continuing in. the same office till filing of this Origina
mpplication. |

Copy of initial appointment letter iz annexed herewith
'POLNENESr

&% Annexure-1.

That the applicant begs to state That her husband
working in the State Bank of India and was posted at

Shillong but eventually he was transferred to BT,

Gffice at Tura whers he is working till date. The applicant

has got thrae minor children who have been residing with her

at 3hillong. Tﬂﬂ aldest of the three Smti Somiron Rumtho iz
' r

o

reading in class AY¥ in Pine Mount School, Shillong. The
second one Smbi Ngayvam Rumthao is reading in class IT in St
Mary’s Montessori School, Shillong and the third one Sri

Joshsho Rumthao  is only 3 vears old who {5 reading in

f"(

tHursery class in Mayfair School, Shillong.

.That all the thres children of the applicant being minor,

nead constant parental care and the applicant has been
manasing it single handed in aksence of her husband at

Shillong. Following the transfer and posting of her husband

from Shillong to Tura it became increassingly difficult for

D) Sy

Ruckd), Ruwithes
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4.6

:
the applicant to manage and_ta I“ cara of hear fhlwm school~
going children and it becams lmperative on her part to stay
with her husband at this crucial ﬁtage for smooth uplringing
and care of har children.

That in the conditions stated above, the applicant felt it

3 '__—_____—_‘__/"—_'\
essential to get her reversion back from Assam Rifles to the

Central Health Service fCHéj so that she may also get the
BOODE df being posted ﬁt the same station as that of her
hushband or & nearby station in order to léad a normal Family
life due to existence of Hospitals under the CHS almost all
over the country. With this in view, the applicant submitted
& representation on 2.2.1929 to the Respondants prﬂﬁfﬁ%~¥;;—

_’__.——-""'-__—_—.'—‘_—-\
he |ﬁv~rﬁLmn from dssan Rifles to the CHS since she belongs
e CHSH‘Thereafter% she had submitted number of
represantations through proper channel to the Respondents

praving for her reversion to CHS, which were duly forwarded

’w\
i1
x

by the concerned superior officer
Copy of the representations dated 02.02.99, dated
1605 2000, deted 05,02.2002 dated 0&602.2002 are

annexad herewith sz Annexure-1I1 (Series).

fthﬁsmimdQMM#wdtm&

That the applicant begs to sta

. /
ntations on completion of bher tenurs in Assam

above repre
Rifles in f@rm& of her appointment letter and also indicated
her  places  of  cholce under the CH3 . for @ her

reversion/posting. She howsver, vide H@r application dated
EZOL10. 2001 praved for one yvear extension of posting at AR
Hﬁﬁhitﬁlv Hapoy Yalley, Shillong for her continudtion on
expiry of her tenure thereby December 2001, 30 thal her

tusband by that time matures for exer cizing option for

transfer from hiz new place of posting 1.e. Tura.

That: the dpp11n¢n1 begs to state that it would be understood

that the Munvrﬁmwnf was kind enough to consider her reguest
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for her reversion to CHMSand the Ministry of Home affairs

vid@ their letter Nm-_Ix45028f02 Zo01lPers II (Pers-II)

2w authorities to

i:}

@d the fssan RITIle

art the applicant back to CHS. The said

Cletters are under the custody of the DGAR, Shillong and the

applicant  in spite of her best efforts, could not cbtain a
copy of the same. The Hon5b1%>Trianal be pleased to dire at
the e pond aEs - Lo produce the aforesaid two letters of the

Ministry of Home affairs befors the Hon’ble Tribunal.

That surprisingly, when the applicant was anxiously waiting

for her release FROM THE assam Rifles, the Respondents

PUNSBSA

issusd one Ampugned order of transfer, posting and
tranﬁfarring the applicant from A.R. Hospital, Happy valley,
Shillong to 9 Assam Rifles, Kimin, Grunachal Pradesh vide

ardsr datwd O, O 2007 Fhr RCupundﬁrt« vinlated #hm‘adviﬂe

of the M1n1ofry of Homa ﬁffalrm and acted arbitrarily and

(m@tJ»lOUoiy in an unfair and unjust manner and putting

undue harassment on the applicant by way of impugned order

of transfer, which was received by the applicant on

D7 L0Z. 2002,

Copy of impugned order of transfer-dated 04.07.200% is

annexed herewith az Annexure-III.

That vour applicant humblv ‘submi 5 that in i@ event of
implemeﬂtatiwn of the impugned transfer order, the whole
Ffamily of the applicant with all her three minor children
will be put into extreme distress and that too at a stage
when sha has 1o be rever ted back to her parent organisation
i.&. CHS. As such, finding no other alternative, the
applicant is approaching this Hon’ble Trikbunal for
protection of her rights and interests by setting azide the
impugned order of transfer dated 04.02.2002 and also praving

for a dir tiuﬂ upon the resp ondﬂntﬁ to release the

Cmﬂo‘g(gy QAJuQJ @Mﬁ#kao
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applicant reverting her back from assam Rifles to the CHS as

1
per MHA s letters dated 04.01.2002 and dated 11.01L.2002.

That this application is made bona fide and for the cause of

Justi .

Grounds for relief(s) with leqgal provisions.

For that the applicant bhas ‘omplmfmd heat fenuru in Assam
Rifles and is entitled to reversion to her parent

oraganisation i.e. CHS.

For that the MHA has considered her praver of reversion and

has advised for her release vide thelr 1@ttﬁ“% aated

D4.,01L.2002 and 1L.0L.Z200Z.

For that the applicant is a member of Scheduled Tribs
Community and legitimately expects for fair deal in such

-

matters particularly when she is a femals emploves.

?or that the applicant has got thrase minor children and she
alone has to take care of them since ber husband iz posted
at Tura. | .

For that the applicant, in ordsr o ensurs pfmp&r parantal
cars of har children, needs to stay in ths BAMmE station as
that of her husband or at lﬁégt at a nearby st&timhu

s

Details of remediss exhausted,

That the applicant states that he has no other alternative

and other efficacious remedy than to file this application.

-

Matters nobt previously filed beforeor pending with any

other court/tribunal .

The applicant further declares thdat he had not previously
filed any application, Writ Petition or Suit regarding the

matter in respect of which thiszs application has been made

D{CWU@)&I\/ 4 QALJ/J.Q ' Q\U\W\Htm
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before any court.or any other authority or any other Bench
of the Tribunal nor any auch application, Writ Petition or

Suit is pending bafore any of them.

RPeliefs soyabt for o

Under the facts and circumstances stated above, the

applicant humbly pravs TnaT vour Lordships be pleased to

issug notice to the respondents to show causée as to whey The
elisfs sought for by the applicant shall not be granted,
call for the records of the case and on perusal of the
records and aftar hesring the parties on the cause or causes
that may be shown, be pleased to grant the following

relief(s)
That the impugned order of transfear- dated 04.02.2002 be set
aside and quashed.

That the respondents be directed to F«1QQQV and revert the

applicant from assam Rifles to the Central Health Ssrvice.

Costs of the apclication.

any other relisfls) to which the applicant is antltled to,

as the Hon'ble Tr;Junal may deam fit anQ'properN

Interim order praved for,

Pending disposal of this application, the applicant prays

for the following relisef:-

That the Hon’ble Tribunal be pl%q ed to direct the
c&pmndanL~ to stay the operation of the impugned order of
transfer dated 04.02.2002 till the disposal of this
application.

L L R T R

L Ruinthe?
(s )Sall 7 R,



- Thig application iz filed through advocates.
11. Particulars of the 1.2 0.

i) T.P.0. No. TG 550Rr61

ii) Dare of issue - 311M,02'.

1110 Issued from : G.PL0., Guwahati.
Civ) Péy&bl& at : G.P.0., Guwahati .

2. List of enclosures.

As stated in the index. -
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aged about . ..vears, wWworking as Senior Medical Officer, Assam Rifles,

'Hoapifala Happy Yalley, Shillong, hereby verify that the statements

macie

made

A\

WERTFIOATION

o

T, Dr.(Mrs. Sally Rachel Rumthao, W/o Shri S$tilwell Rumthao,”

in Paragraph 1 to 4 and & to 12 are true to my knowledge and those

in Paragraph 5 are true to my legal advice and I have not

suppressed any material fact.

gnd T sign this wverification on this the 12th day of

Faloruary, Z002Z2.

il Raclul Ruithas

TEPONENT

o




. Pcctt. fOIZ

, asis of Spl,
Of CMSE-19 * The Presigens is pleased'tq appﬁinE"f“‘*‘*ﬁ----~
Dr, Sa)Sall Rachel Ko tth 35 Medical Officer under the

"DI.‘.'

Lhssan
fles

-Motice gp either Side, The

S - —~|o-

e et

Hroeriee 1 o

' Nne AL 12025/ 56 /92 ~cus,t
. Government ©f India
Ministry Of Health g Family wq

(Departmnn of Health) _ S '
| | New Delhy, dqted,thiZJ@/‘"H 73
| . I“IEMOR/’\I‘JDUI"I : : :
Subject:~ Recruitment t

‘0 the Medical Officers'éradefuf Central
Health Service, ' _ ' . '

lfare

The Union Public Service co s

_(l'ﬁ;:&.)Sallz Rachel Ko ruth — for appdintmont tr the post
of Medical Officor in the Centrgl Hcalth-Service'on the b

Healtnh “Crvice on Tegular bagisg under the . .
Riflas, Shillon - | — o
OF the FATTowrig T e ——

ating basis‘onlyron Probaw.
1te of abpointment
A . , 2nded g ? discretion of the,compatent ,
QUthority, He/She wiyy be considercd~for'confirmation in the
' :ficers‘Grade (m.2200~4000)‘after_satisfactory
\ -Licer may po requi:ed.to~undergo
Such fraining as Government‘may Prescrihe, Failure“to'COleOFQ
Jo ) -_satisfaction of thercompctont
liable to be discharged,'

¢ Without ANy notice anq asbign;ng any
Stantive post on which thc'cahdiﬂage
lie Lftoer ¢ *atisfacto;y completion of
Perioq of probation the terminat

ation wilj be by giving‘qne month's |
4ptointing ?uthor;ty, howavaer, R
teserves the right of terminnting his/he _
or beforc the expitation Of the 9tipulateq perioq oﬁ‘notice
Y making Pavaent tq him/her for the unexpireod Period, . R
THR CANDIDATE‘SHOULD'nﬂVE COMPLETED SATISFACTORILY Thg
COI\H'-‘ULSC)RYf t'\O’l‘..“.'l‘J,I\’G INTE.‘R.NSHIP BEFORE JOINING SEF\"VICE. IN CASE

. WHERR THIS g NOT pron CO!\?L»‘LI:".TP.‘D@ LLI, . DETATLS SHOULD BE
FO .

FURNISHED R CONSIDEIUATION OF THI; GOVERNMENT, .

(11)  phe scale of Pay of the pngt ls m,2500~7r-2800—wm~1007
4000, 7he initia) Pay of such candidates whe are in Govurnmcng
Service wiyl be fixen acbording to the mles and those who . are
not in Service w1l be fixed gt the minimum of the PTY scale, .
(iii) Privat.. Practice ng any kind whatsoavar including
laboratory and Consultant Practice is prohibituq.

(iv) Dcarnesg and other allowancesg will bz aq

miszible According
to Orders: o thg Consra) Covirnmang '

.ouva.o2/".‘;'

L

%&\/dwﬁ | | Y ‘- - *



“(vl)  The officoers will be re

.timc to time,

(viid) The officnr shall, if ‘5O re

for a period of not less th

T(a) the officer shall not be re
“after the expiry of te

(dx)

,f[

$o )
A /2/ a ; , o ;
(v) Non~practic1ng alIOWanca is admissible at the,following ‘o
ratess- ‘
Pay range Rate of N P.A. per month‘
- Below Rs.3000/~ . Pss600/m
l543000/= 2nl ahowve L. 5
but below .3700/- =~ 1.850/-
Rse 3700/~ and upto Rs.950/~

quired to contributn compulqorily

to the G.P.Fund- in accordance with the rules 1n forcc from.

(Vii) The appointment car:'les within the liability to serve in
any part of India or outsxdc

quircd, be linble to’ocrvc
ice or post connected with the’ Dcfcnce of India

an 4 yenars includlng the period .
spent on trainlng, if any, provided, :

in-Defence serv

quired to serve- as afores:id
n years from the date of appointment

(b) the officer sh

all not ordinarily be requircd to serve as
Aforesaid after - :

attain;ng the age of 45 years,

& declaration rcgarding the marital - st*tus in thc enclosed
pProforma may be sent to this Minlstry immediatcly.

(x) "on appointment, the officer will be required to take an’”

Ocath of allegiance to the constitution of India or make a

'solcmn affirmation to that effoct in the prcscribc:fq proforma.
(x1) The p.q. Allow1ncc shall be adinissible at the rote of

R5a 100/~ and 3. 200/~ per month for possessing P.G. Diploma

~and P,G, Dugrte qualification respectively to Lhu Meﬂical

Officcrs ‘and Senior Medical Officer.

(xii)  Other terms and o :nditions will be requlated by 1hP

relevant rulces und orders that mey be in forcc frvm fhnc to
tlmc.,; : :

(x1idi) o REQUEST FOR CH.NGE IN THE PLACE OF PO"“ING WILL'BE'
ENTERTAINED UNDER AWY CIRCUNSTANCES. , :

(x1v)  NO REQUEST FOR EXTENSION CTF JOINING TIME'Fos DOING '
POSTGRADUATION OR CONTINUANCE OF POETGRADUATION WILL BE
ENTERTAINED UNDER ANY CIRCUMSTANCES. THE CAMDIDATES WILL HAVE

TO CHOUSE BETWEEN POSTGRADU“TION or JulNTNC ATLE CENTRAL'
HEALTH Sh RVIOR L ;

S

o..oo.l;.3/°—




: ﬁave'wilﬁully¢BUppressed an
- be.llsble’ for removal fro
. .GQVt&

imqy deemzneCESSary.

¥ material information he/she will -~
m’'service and such other actiqn.aS'

" ‘3: RO The'Mihisﬁry'may please be informed within ‘days

frbm-the;date of.4s3ua of
offe;uoflappointmént on th

Director General, Assam Rifles,
under| idtimation to this Ministy

4; The followinq.certificat
with a copy(ies) thereof must be
acceptance of the offer of appoin

the competent authori

5. |
Caste|Certificate being verified "

Caste|is false, the  service will
any reason-and without prejudice
be taken under the brovisions of
of false certificate. :

H

of 0.A.No.619 of 1988 filed by
CAT, New Bombay Bench, Now Bog
Others, .

IN ALL FUTURE CORRESPONDENCE THE FILp NO. GI
OF THIS MEMORANDUM MAY ALWAYS BE QUOTED -

To

n(s)

this Memorandum whether or not the

‘ e above terms and conditions is
. acceptable to: him/her and:.also return the
Case the offer is acceptable, he/she shoul

declération;; In
d report to the

Shillong for posting/duty
« If no reply is receivnd
and he/she does not report for duty within the s

of 30 days, the offer Of appointment will be .tre

tipulated pefiqd
ated as dancelledf

(in origihal):togethef

furnished alongwith the
tmentn - :

1f—CempnhmUTY“RUtaﬁfﬁﬁdfgzg}nship Certificate.
2. Original M.B.B,S. Degree o
3-S5 2

"G‘P#éscribédrforﬁiffomi 7.”fi&?-‘":

ty.

through 'Proper .!'93ah,ne‘L’,.“,ahg..dif_f" L
the verification reveals that the.elaim tb'belong{boﬂﬁdhégbkbdq”}"

: be'terminhﬁéd“withbpthd&giqﬁﬂhqqf'
to: ShCh:'fothér QCt'iOn‘fiS ‘Tlﬁly‘ o

Indian‘Penql_Gdde'fdpﬁprbﬁﬁbﬁi&#uf e

" The appoihtment is~subject»toA
Appceall No.3519 of 1984 in the Supre

( R, .
UNDER SECRETARY TO THE GOVT. ¢F INDIA

///g;.(Smt.).Sally Rachel Kbrﬁth,

L
'

e_resultgoft(i),Cibiipan»

VEN AT THE TOP-

e ) SO
| " . 4
' 6% — —
Lj‘o . g ;a /
BTG S
; L ; -3 ) |
i . ‘ : v _
b 2. If the declaration given or any information furnished
~ . by the officer proves to be false or the .officer is found to

.ot

7

The appointment is provisional and is subié¢tﬁtdithéﬁ;z.§* b

it
tar ..

.
I

Aes éohrt;of;Ihdia"and (iiﬁd.‘ e
e (Smt.) S5.B. Khadilkar before
day against Union of Inqig and

.o

'« SHARMA )

C/o Mr. I.C. Koruth,

Nagaram Stadium Road,

Lamlong Bazar, P.O.‘Imph

al.,

Manipur State-795 010.
 (‘///

e

Y.
'

LK IRCEPE A

e
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e e e —
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Bo.A.lZO?S/. / =CHS.I : S ‘

Copy forwarded for information and necessary action to:-

1, Thﬁ'Secretary, UPSC, New Delhi WeLot, their letter No.

: < dated
1 ) : ) )

2.

‘a) A report may.kindly be sent to this Ministry within 15 days
'#f the cxpiry of the last daterwhether or not the candidate
has reported for duty. If thelcandidate_has reported for
Quty,‘his/her charge assumption report(in. triplicate) may
kindly be sent to this Ministry. : L

' b) ﬁssessment Reports in respect of

- prescribed form(in duplicate)
five years should plcase be se¢

Health ang Family Welfare, Nirman Bhawan, New Delhi,
c) Hﬁ/She has been medically examined and found 'Fit," His/Her-

qharacter and antecedents has been verified and #&othing
has been found against him/her._ T :

the officer in the
every year  fora period of
nt to this Ministry of

3. Copy for pay ahd Accounts“Officer,

}

4. CHS II Section, =

5. Shri/Smt,

. 6. The Liason Officer, Assam 5ifles;~Room No.l?l,»No:th‘Block,
Ministry of Home Affairs, New Delhi, ‘ o

8BCTION - OFFICER -




A1y AVERURETT feniy) E
0 ) ¢ ‘ot
LY o '
From :“UI(NI') Hallv Rachel Rumthae
S Sendor Medical Officer (CHS)
P Amsam Rifles Hospital
Happy leley
Ghillong - 793 007
To o The Director General Assam Rifles
' Divrectorate General Assam lelEb
Stiillong - 793 011 -
N * '
(Throuwgh Proper Channel)
Sub : REQUEST FOR TRANSFER BACK IO CHS FROM THE ASSAM RIFLES
Sir, ‘ o
1 am Submitting‘herewith an application  ir the 4 proper
format for transfer bacle to the CH3 for favour of your néCESSdFY'
action. B
In  this regard I have serve in this maqnaf1c1ent Force
sincel  my appolotoent L.e. 05 May 1993 and as I have‘ served more
than | specified  tenure in the Assam Rifla% I am now placing my
reguest for trans lt»r back to CHS o
Yuur‘hind rondering will be deeply'appreciated.
o ‘ Your’S'faithfully,
Dr(Mrs) B umthao
Senior Medical Offlcer
e " ' (CHS) R
Dated (DOLFeh 7 , : . Assam Rifles Hospital
4 . Mﬁ
W”
/




. - ' | | .. ..’/5/\4 le’“u“‘/,l Serss
o L o
o
From : Dr(Mrs) Sally Rachel Rumthao
Heriar deimalﬂfoiaer(CHS)
ﬂmmmm.ﬁifimm Hespd Ll ' _
Happy Val luy, Shillong -~ 793 ooy
To : The Becretary Govt of Ihdia
_ Ministry of Health and Family uWelfare
: - - Mew Delld - 110 oot \ ' '
Subjert: REQUEST FOR TRANSFER BACK TO CHS FROM ASSAM RIFLES -
Sir, | _ - ' ; ,‘ o
S I am forwarding herewith request for transfer back to
. CHS in the required proforma through proper channel. '
In this regard 1 have to state that I hayé_éerved in the.
department of Assam Rifles for more than S years B months since my
» appointmert in this department i.e. 05 May 3. As.1 have served
. more thqh the specified tepure in the Assam Rifles. I would now
- like |to be  transfered back to CHS with my choice of posting
preference as under - . - .
(&) Post and Telegraph - Shilloﬁg(Meghalaya)
(b)) Regional Hwalth‘Organisatimh = Shillong
() Regioral Mealth Organisation - Impha;(Maninr)
(d)  Fost & tejﬁgraph/CGHS'4 Guwahati(Assam)
I would 1ike to mention that my hquand is‘an employee
o of the State Bank of Iondia and presently posted at Shillong.
In view of the above, I am therefure to request vyou to
consider  my requesit for transfer and posting sympathetically, at
the earliest. : . S ,
. _ . For this act of kindness I shall ever remain grateful to
you. : : o ST .
Yours.faithfully,
Shillong - Q7 - (Or(Mrs) SR Rumthaa) _
: Senior Médi;al Officer (CHS)
Date O;Lfmb Q9 ) Assam,ﬂif1E$uHospital

Happy Valléy - Q7

-

o bt

B

g



e

~!

[ 4

Anamsdions =11 §p 0

o

e

EROFORMA FOR REQUEST EOR TRANSFER

Name
Employee Code Mo

Designation

Late of joiring in CHS:

Date of joining the
organisation from
where Lrannfpr ig
sought

Details the period of
service rendered in
other difficult Area
Like Asgam Rifles,
Arunachal Frades sh,

Andadan Micabar I"lrﬂntjt/

Dadra Magar Habelli .
Laskhadvuesn Inlandes

.
.

Ministry of labour eto.

Feason for seeling
transfer (in brief)

Station/Organisation
vihere transfer is
desired(in order of
preferernce)

e
7z

Or(Mrs) Sally Rachel Rumthao
2790

Senior Medical Officer“

05 May 1993

03 May 1993, Assam Rifles

'/
S Years © Momths irn Assam Rifles
vief OS5 May 19?; '

Serving more than spec1fied
tenure in Assam Rifles'

(a) . Post and telegraph -
Shlllong(Meghalaya) '

N

(b)  Regional Health =k
Organisation = ahlllong

(c) Regional Health
Organisation - Imphal (Manipur)

(d) st R telegraph/CGHS -
buwahatl(ﬁqsam)

(.
(Signature of applicant) | '

Dated : 09 Feb 99
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4

‘e

v :‘-E‘z‘om g D (Mrs) Sally 2aghel fumthao &

W

o : 1he Director Genaral Assam RtIl”ﬂ

— ’/?"

sonfor Medfcal offfcor (CHB)
Anoam RALLeo Toopleal

Mappy Valloy

Shillong~ 7

shillongs 11

(Through proper chanrel)

i

REQUEST FOR TRANSFER RACK TO CHS Fuoﬁ'Tnn.AS§AM RIFLES

sir,

) ndly refer to my ruprr"quntati on 1f‘Ltm:' dfstod 02 Faob 9
regquesting for transfer hack to CHS | (COpj enclosud) which stands
dforwarded to Minlstry of Hnalth & Family hnlfare vide HQ DGAR
letter No I. 14015/5~93/uRK/A/*1M,dat“d 05 reb $9,

In this connection as mire& hy Ministry. I am
pubmitting he:ewith an apalicati*n dddreaqnd to. thn Uncer
Searetary to the Government oé! ﬂdia,!niantry of Health &

Fanily Welfare (CHQ~AI), h*rwen Bhnvnn, va Dnlhi 110ngwith
the relevant particqlars in con tinuatlon ot my ropresentation

for transfer and Pbsting for y NPy Kind aotion.. 

L~

- Thanking you.

Yours fai‘tihfully.

| i : ;
(br (1§ )‘-v".;~8~—R—"ﬂhmtha"6 )

Dated = Lérmy~2000 Senfor Meddcal Officer(cis)

ok T e oS T LR




",, " : r /}
. ,vaiom : Dr {(Mrs) B21ly nrachel Bumthao
I Sonior Modical officor (C1L4) :
!\nwgun RI1Llao lh)ﬂ‘dl.ﬁl , -
Happy Vallay
shilleong= 7
teghalaya - 793 007

TO 3 1hn Ynder Secretary to the
covernemont of India
linistry of Health &
S Family Vielfare (Cuo-II)
Hirman Bhavan : _ C -
New Uelhi- 110 ot R

(Through proper channel)

SEQUEST PO TeaNSFRER RACK TO CHS FRGM THE NSSAM RIFPLES

oy . 4 B .t ke o ¢

sirc,

I beg te atata that I have torwnrded my appllcatlon for
' reverting hack to CH8 from Agsam Rif3en vida my appliuatien dated
02 Peb u$ (copy onc loned) which atands {urwaxded to the Viniatry"
- of Health & Family Welfare vide HQ DCAR Jﬂttnr ro T 3401J/J*93/
' vK/A~l dated 05 Feb &

However knbﬂing in v:ow the revisad norims £>r taking up
, :raaner propasal as ciruulatﬂd vide binistry of Hmmlth & Fawily
- Nglfare circuiar No A,22012 /20/9&-Cna-111 dated 30 tar 2000, X .
am to ruqueqt you to kindly place vy reqdaat for rﬂvthinq b)ck
w0 CHS and for posting at the prviqrrhd placen as ;in"OAtnd in |
wy abuove stated lettore O am mlao *urniqhinq Lha NeCeSary

particuiars in conroctt 1) wlth my llan for propos\l.

Thonking you Lo nnti«il il

e

- s .
Banles teddes b Do vcer \"H.‘,;)

fnaus [é May 2000 Ascam Daniey Mdospital

Fovs s fadithEully, ;

Bail



,/w-—

TRANSFER PROPOSAI_»S FOR CONSIDL‘-(A;IQN OF TR/

,AN\/M?('LM,L ._// (S_‘(M/S

'1sﬁﬁbi Name7bes;gnation _i if%te of Joininglprev1oud posti
___1Do_xsc[.s_/03c) odes L e e
1, Dr{Mrs) sally Rachel 05-05-1593 continuing‘

Rumthao. Cin ' '
;gsgip;lfiis Assam Rifles
Senlor Medical Offlcer
as first
_DOB - 07~ 11-1963 posting

sSc/ST/OBC =~ ST

SFER COM» \ITTEE PROFORMA-T. -
EA’G st of_Rgbfégéﬁigiion/ -T T ~'-T§ém§f§§_ - T

‘nepresLntation forwarded vide

HQ DGAR letter No I. 1401;/5—93/5@(/ _
A=1 dated 05 Feb 99. '

'I have served more than 7 years in

Assam Rifles till date. As my

 husband is serving in SBI and.

pocsted at Shillong, I may please be
posted at shillong on reverting
back to CHS so that both of us :
can jointly take up responsibilities
of looking after three »oung
children.




TR T vk T S,
"*‘9; . V#; e Tels No, s 705095 : : Bgﬁ{glgﬂﬁn///// . _ . .

| 1 o - ‘Bharat ssrker .
I L A ' -~ bovernment of Indie o
J _ : Grih Mentraleya :
I SR ' ' Ministxy of Homo Affeira
' .Mahanidash;laya Assam Rifles
Directorste General Assen Riflaes
Shillong e 793011 .

»

e .. 1a14D15/5493/ 5RK/Me 1 3 mey 2000
{ » : - The Undar Seeretary to the . ' e
RS : Government of Indie T ' L :
I Ministry of Health & F,w, (H §.11)
| Nirman Dhawon . f
| New Delhi = 110011

R e e S

' >v. Ch ‘ Sit.

e I om directad to forwaqu hazewith an‘applidatioh received . e
from Dr (Mxs) s R Rumthao.»SMOALKbnrsion to CHse -

B - 2e It i roqusated that the relier of the Medical Officer be -
o poated to Aspem Riflaa;if request of the officer s considered by
ths Miniatry, ‘ ' : : B .

i, _Tha ebove madical officer will only be

relieved on physical .
arrival of hen !'olief' R o .

o o _‘ Yours (: htully,
» ) .

, ‘ o o
: 72 TR
, ( RS Rathes ) L o
' folonel IR ME o . ,
‘ o , Dnputy Director (Madicel) o : :
Jng2 1 04 (Four) ghests, for Director General Assem Riflasg
NI o LOPY 4. tam

Asaem Rifles Hospital = for info with »ef té;fhei£ 1etta;: ;f>
'\L//H‘:py Valley, shillong No, I.3601/ARH(ZGQU/97§N§at§§ '

16 May 2000,
" INTERNAL

P MS BRANCH

- . a~_..-‘;__~.-.-.‘.-.v..'...

- for infor plesse, Co S T ¥5  B ﬂ '



7

Mahanideshalaya Assam Rifles ’ | e o
Directorate Gen Assam Rifles ‘ ' : i

- s oo et et e i e 3 M B

- ;L)’ T Asuam rifles. Hospital éy/

- -f:t;asoi/ixrm/'zooz/ £72_ +

(Medical Branch)

- Shillong=11

APPLICI\I‘ION FuD OF

:».,. -2 g'.mau 4,,_,;#5%‘““ ; .’,,

a /MWEXU?E& A (M)

,,,,,

Happy Valley
ohillong- 7'

- S ";
()% rew 2002 Y

——

o~
ot

R ._;\_\_.T;'

iy

1 l

app lication dated 05 Feb 2002 submitted by Dr(Mrs) S R Rumthac

. SMO (CHS) of this hospital for reverting back to CHS is fwd ‘herewith

for your necessary action please, _ : e
i
(Df\\ D ¢ Deurd) RN
CMO N(CHS ) T
Encl 1 as above. 0¢“hAR Hosp Moo
_ P : SR
A
L
N St
I
i
R ;
Lot
o {
. ,
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—_— . ‘ _’ - ! l. ‘ _(—; '. ‘
| — 2h - ponmast uns QQW%w
From s Dr(Mrs) Sally rachel Rumthao | ' 03 T
3enior Medical Officer (CHs)

- Ansam Rifles Hospital _
Happy Valley ‘ S -,
Shillong~ 7 . .

1l
(oo

TJo $ The Director General Assam Rifles
Shillong-11 v '

(Through'prOper.Channel)

REQUEST FOR TRANSFLR BAGK TO CHS FROM THE ASSAM RIFLES

1.  Kindly refer to~my:representation letter dated 02 Feb 99'(ébpY§f;
enclosed) requesting ‘for transfer back to CHS which stands forwardedi: |

LI
LApst
. KT

BRI R

' wn . ' : o : R
4 In thisg connection desired by Ministry, I am submitting herewith
an application addressed to the Under secretafy’togthe_Government'ofgy;
'y of Health and Family welfare (CHS~IT), Nirman Bhavan,j
New Delhi alongwith the relevant particulars'inQCQntinuation,of'myﬁ '
representation forvtrangfer-and:posting for your kind action,; v

Thanking you in anticipation,

. Your's faithfully - ST

- } ‘ . . IH,L_ h : K . -. | o
Senior Medical Officer (cus) . -

Dated 05 Feb 2002, = - - Assam Riflesd. Hospital '



_ - From 3 Dr (Mrs) sally rachel 'pRumthao R .- 7
I o Senior Medical Officer (CHS) T :
o 'J, . Asgssam Rifles Hospital 1 . @ﬁ
Lf’ -~ Happy valley . ‘ e S
: shillong-7 =~ '~
; Meghalaya~793007
1 ’ . . ' -'
TO 1t The Under Secretary to the I - o
- GOoverntment of India B - ’ DR
. Ministry of Health & R R . RPN
% Family welfare (CHS-II) : : U
' Nirman Bhavan ‘ ' : S - TN
E New Delhi-110001 - - S I
i (Through proper. channel) _
o REQUEST FOR_TRANSFLR BACK TO CHE FROM THE ASSAM RIFLES
b ————— e 22 AN
o 1, I beg to state that I have forwarded my application for revew.;
: rting back to CHS fronm Assam Rifles vide my application dated 02

Health & Family welfare vide 11 DGAR letter
A=l dated 05 Feb 99 and I1,14015/5~93 /SRK/M=

(a) coHs dispensary, Shillong (Meghalaya) BRI

Lo
P

() Reglonal Health Organisation, Shillong (Mechalaya) -

N T
e
ey

‘ TV : SRR Y
\ (c) Regional Health Organisation, Imphal, (Manipur) S
t /" .» . ’ . .. ) g ' . ; ‘-‘f‘
- (d) cGHs dispensary, Guwahati (Assam)“ . . ;fy?’
b 3. I would like to mention that my hUSband_ié;éh'emplayee of theéj
r State Bank of India and presently posteqiat1Tg:§{(@egha;aya).f_To,gﬁ:

this effect my humble submission angd request‘to'kindIY<conaider ke
b my posting as per the norms of posting husband andg spouse at the L &
b same centre, ‘ . 4 : oy
Fou ‘ - ‘ . o z:":_
o Thanking you in anticipation, | . o
g, Your's- gaithfully]‘ P
- o A

o o | (Dr(Mrs)'saliyrnaéﬁél“anthao)*x\ .
‘ ' . senior'Medical-OffiCer.(CHS)- N
i DatedosFeb 2002, ' Mssam Rifles Hospital i‘ TS

!
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..-.---..-———--_—-- ; oo = ---T ------------- Q
{ Name/Designation ‘pate of joining 3 Previous postings 3 Gist éf_Repres ntation/ H
} DOB SC/ST/OBC -~ . CHS . i _ R reqhest/reasoning etc . |

- s/No

Jl\'\l‘( g3 -.J .

1e DriMrs) sally Rachel
' Rumthao

: 05-05-1993 - continuing Representation ‘orwarded
'-1ngdept of in - vide HQ LGAR letter No I,
_‘Assam Rifles ' Aseam.Ri‘les .14015/5-93/SRA/A-1 ‘Qated
: \ 05 Feb- §5. and

S Senior Medical cf‘icer ~ as first 7 _
{ DOB - 07-11-1963 - .'gp?sting" SRR DR HG DGAR'letter No I,14015/
' ' - 5-93/.>RK/I‘_57I dated 31 !‘&31

sc/sT, opC. - ST ';_ g; = S | 2000.;_ =

) _ S o ‘ . haVe served more than
8 years in Assam Rifles
~£ill date., As my husband
is serving in State Bank
of India and posted at -
Tura (Meghalaya), I may
please be posted at shillong
on reverting back to QS
'~ so that both of us can
jointly take vp the
responsibilities of
looking after over
~ three minor childrene.

—— o e S et
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. Mahanideshalaya Assam Rifles
- Directorate Gen’ Assam’ Riflea
(Medical Branch) - -

. shillong= 11

‘Asnam Rriflos! HOBpitvl
Mappy Valloy '

shillong= 7 -
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APPLICATION i

FWD OF

An application dated 06 Eeb 2002 submitted
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by the undersigned

Officer of thés hospital for release back to Chs is fwd erew

tor your necedsary action please.

:
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Encl : as above.
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‘xgiﬁ? ‘¢ Lr(Mre) tally nrachel pumthao

. 1 senlor Medical Officox (CH)
CAapsam Rifles Hospital

Mappy valley - ' :

shillong = 7 - : - R I

g0 1 The Director General Megom Rifles - o R
ohillong= 13 v .

.(Throughfprqur channui) . ‘ . l;?g

o8 ' et
- | ol

BHCK T Chs

SUD 1 BRVYER._FON_RELEASE FHON ASOAW AIFLES AW pivasion

A

air, e N : TS

i+ It Ao learnt that my release ordqr'from.hs#am;ﬁifles and’ ;fé
revorpion back to central Health Ssrvice hag bern advised vide -
 #inistry of Home affalra lettor NO L. 45023/0?/200}99&rsx1 (Porsil1X)

dnked 04 Jan 2002 and Mo I.45028/02/2001 Fers Ii (Perslll) dated
il Jan 2002, 1o this effect I recuest you to kKindly btake up my
. reloase from Asnam Rifles and transf«r kack to ChS on priority
5o that studies of my 3 (threej minor children can e planncd
nqcordinglyd o , o : '

2 Your kind aztion and favour will be highly appreclated.

: Ydur‘a'ﬁaitﬁfully :f
i
(or (Mes ) Gally=Tiehel Rumthao) :

 Lated LG Fob 2002 " senior Medleal  oificsr (CHI)
i ’ {4 T t
Copy to 1= Augnm ﬂ%;;em “°§?1 al

under suoyelary L , B

ministry of Health & ramily welfare

" adrman bhavan o :
Now Lelhd.
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v, ' From & HQ DGAR. (mS) DTG
To 8 AC and A pjg »

NL Rg (South)
_ AR hospi‘cal Happy Valley - by originator\/
Info 5 IGAR (North)

9 Assam Rifles

'Poqting (.iv Med rffra (o) | . ST ~;

? firstly (. ) Dr (Mrs) oally &aichel Rumthao Comma SMO ég
| “ comma AR Hospital Happy Valley heroby posted to . i
- “f 9 Assam Rifles (,) ; - B : i;
T.ﬁf sec§hq1y | (+) mov to be comploted.by Fab . 28 - ‘(.) | ' “
: thirdly  ( .) initiate ACR/ICR ag appllcable (o) |
I}fourthlly. (o) intimdte EDD/LDA all concerned . ( ) | \

fifthly  (.) No r~t NO representation will be “' ” -%3

| ‘entertained (,) R - ‘.i

lastly (.) ack w -

L

“Q--~~‘~~~-~—

. G0l L C patnoik, DO(13), MS Branch  Tele : 7075006 . T

flR T ;IJIITI)AK .
Datr... 09'/2—[ O/UIL"
CM WS}/ TSI
SAFOIMC rii i eiirininas
Med S30 e
' Btore T7C.....rrsemimsioorn
~ Clefk-m...-.....-vv-;n:-;--:'vugf;




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

0.A NO 41 OF 2002

Dr (Mrs) SR Rumthao

Vs
Union of India and Others

Written Statement submitted by the Respondents.

The respondents beg to submit the Written Statement as
follows: -

BRIEF FACTS OF THE CASE

1. That before giving out a reply to the petition the deponent herein
begs to state the brief facts of the case which will be helpful in
understanding the issue involved in the case.

2. That the applicant herein was appointed by the Ministry of
Health and Family Welfare on 20" May 93 . She reported to this
Directorate on 05 May 93 and was posted to 21 Assam Rifles. The
applicant was recruited through special recruitment drive for
Assam Rifles by Ministry of Health and Family Welfare. The same
is evident from the appointment letter annexed by the applicant as

Annexure —| of the OA. In the appointment letter it was made clear that



she will report to the Director General of Assam Rifles for further
posting and duties.

3. The applicant thereafter served in 21 Assam Rifles and then
made an application to Brigadier Satish Kumar then DIG Assam Rifles,
B Range. In the application she inter-alia stated that as her husband is
working as an accountant in state bank of India, Imphal Branch,
therefore, she should be posted to 24 Assam Rifles or 30 Assam Rifles
located in and around Imphal.

er————F

A true copy of the application dated 25 Mar 1994 is attached
o~ -

as Annexure - |
4, That the applicant there after made another application stating
that as her husband has now got posted to Zonal Office of the State
Bank of India, Dhankheti, Shillong, therefore she may be posted to
Shillong.

—

A true copy of the application submitted by the applicant is

attached as Annexure - II.
5. The respondents herein considered her plea with compassion
and issued the order of posting to Assam Rifles Hospital at Shillong
accordingly. The applicant reported for duty at Shillong on 02 Jan
1997. The postings in Assam Rifles are regulated through Standing
operating Procedure issued under the directions of the Director General

Assam Rifles vide ietter No |. 14015/SOP-MO/89/NE/A dated 12

October 89. A'ccord'in'g to the said policy letter it has been stated in

~ Para 4, normal tenure of CHS cadre officers at one place is for a period

———

- of 3 years.

A true copy of Standing Operating Procedure dated 12

October 88 is attached as Annexure -l



6. That the applicant was to complete her tenure on 02 Jan 2000.
But sensing that tenure would complete shortly the applicant submitted
“an application on 26 Nov 1999, wherein she stated that she be granted
an extension for one year. The respondent herein after giving due

consideration to her application granted the extension for one year i.e.

up to 02 Jan 2001.

7. | That the applicant once again prior to her completion of tenure at
~ Shillong submitted an application with request that her husband is now
working at SBI Tura and she should be granted one year extension.

The respondent once again accepted her request and granted a 2"

— e ———

r

- extension up to 02 Jan 2002.

A true copy of the application requesting for extension

dated 16 Oct 2000 is attached as Annexure — IV.

8. That the applicant in the mean time _ .. submited an
application for her reversion back to CHS. Her application were fwd to
the Ministry. However, it is submitted that the Ministry of Finance
issued a clarification wherein it was stated that the concessions
fincentives applicable in the O.M No 20014/2/83 dt 14 Dec 83 are
applicable only to those who are posted to NE States/UT of NE Region

on the basis of transfer/deputation and this order does not imply to the

e —————

employees who on their initial posting to NE Region.
A true copy of the OM dated 27 Jul 2000 is attached as
Annexure - V.
9. That the applicant was recruited to serve only in Assam Rifles in
NE Region and the applicant was aware of the said fact. The applicant

has render a service for a period of 5 years, at Shillong though it was

not in conformity with the laid down policies, however, taking the



personal problems into consideration she was given an extended

tenure. It is further submitted that the Ministry of Home Affairs vide

their letter No 1.45028/2/2001-Pers-Il/Pers-lll dated 11 Jan 2002, have

stated that reversion of 4 female CHS doctors be done only when

suitable substitute is posted. However, no order to revert back

applicant has been given. That the applicant have been given sufficient
opportunity in order to enable her live with her husband, however, it will

not be appropriate at this stage to interfere in the matter of transfer

S———

which have been done in the interest of service after taking into
consideration the complete facts and circumstances of the cases. The
Hon’ble Supreme Court has . _ held in catena of judgement that
transfer is an incident of service and should not be interferelunless the
same has been made with any mala-fide intent . That the applicant
could not show even remotely that the authorities have violated any
rules or acted in mala fide manner in transferring the applicant to 9
Assam Rifles located in state of Arunachal Pradesh. The new place of
posting at Kimin (Arunachal Pradesh) is well connected and is also

having a sufficient and good education institution.
Para Wise REPLY

10.  That with reference to statement made in Para 1,2 & 3 are the
matter of personal knowledgevof the applicant, hence no comments are
being offered.

11.  That with reference to averments made in Paras 4.1 of the O.A
the deponent begs to submit that the matter are in the personal
knowledge of the applicant and as such no comments can be offered.
12. That with reference to averments made in Paras 4.2, the
respondents begs to submit that the épplicant was appointed by

‘Ministry of Health and Family Welfare 20" Apr 93. The applicant



reported to this Directorate on 05 May 93 and was posted to 21 Assam
Rifles. The applicant thereafter she was posted to Shillong.

13. That with reference to averments made in Para 4.3, the
deponent begs to offer no comments as the matters stated herein are
in the personal knowledge of the applicant.

14. That with reference to averments made in Para 4.4, the
deponent begs to offer no comments as the matters stated herein are
in the personal knowledge of the applicant. However, the education of
children or the children being small cannot be a ground to stay the
posting orders.

15. That with reference to averments made in Paras 4.5 the
deponent begs to state that the applicant has made application in order
to show as she wanted a reversion back to CHS, however, she was

fully aware that she cannot be reverted back as she has been

“

appointed for Assam rifles to serve in NE region. The copy of the

application submitted by applicant were forwarded to the Ministry of
Health, however, it Waé informed that until and unless the suitable relief
is provided she will not be relieved.

16. That with reference to averments made in Para 4.6, the
deponent begs to submit that the contention of the applicant is false
and incorrect as there is no fix tenure in Assam Rifles for the Doctors

recruited specially for Assam Rifles and she has to serve in Assam

Rifles until she attains superanuation or a suitable relief is provided for

~

in her place. Till such time she has to serve according to the terms and

condition stipulated by Director General Assam Rifles.
17. That with reference to averments made in Para 4.7, the
respondents begs to submit that statements made therein are incorrect.

The Ministry have asked the views of the Directorate general Assam

b



4

Rifles for relief of the applicant as she has applied for transfer from

Assam Rifles. It was informed to the Ministry that applicant cannot be

released until a suitable relief has been provided for. Further, the

_“\\‘———_
applicant has been recruited through special recruitment drive for
Assam Rifles only and thus she cannot claim her reversion as a
matter of right. Further the Hon’ble CAT in OA No 46/2000 filed by Dr

Girindera Ray have held that benefit of OM dt 14 Dec 1983 are not

-applicable to the applicant.

A true copy of the order in OA No 46/2000 is attached as

Annexure V.

It is also submitted that the Hon’ble Gauhati High Court Shillong
Bench in WRC)No 265/2201 UOQI Vs Dr Akhilesh Prasad have stayed
the order of Hon'ble CAT dated 20 Jul 2001.

A true copy of the Gauhati High Court order dated 14 Nov

2001 is attached as Annexure - VII.

18. That with reference to averments made in Para 4.8, the

respondents beg to submit that the order of transfer from AR Hospital

to 9 Assam Rifles at Kimin was made in accordance with the laid

policies on the subject. The respondents have acted in accordance

with the policies and have not violated any rules/policies on the subject.
The transfer and posting are the incident of the service and interference
at this stage will cause serious and far reaching affect on the Assam
Rifles. The units of the Assam Rifles are deployed in far flung areas
where no proper medical cover apart from Assam Rifles Hespital
available. A hospital without doctor will serve no purpose and the
person who are affected the most , by non compliance of the posting of
the applicant are the Jawans and their families who are fighting

insurgency. It is also submitted that there are other lady doctors with



. 7 ’

}; same type of pressing problems, which are also to be given due

_si consideration.

(

i19. That with reference to averments made in Para 4.9, the

- deponent begs to submit that the posting of applicant to Kimin will not

1; cause any affect on her family as proper school are available. Further,
b

i :

(| if the applicant is desirous to live with her husband then her husband
|

] can also apply for his posting to Kimin.

\

}320. That with reference to averments made in Para 4.10, the

édeponent begs to submit that the application has been made without

i+
‘

i’{any cause nor with any valid legal grounds. The respondents have

? made all out endeavour to help the applicant whenever she requested.

i

:;iThe application is having no legal basis and should be rejected.

5 REPLY TO GROUNDS

h21 That with reference to averments made in Para 5.1 to Para 5.5, the

?deponent begs to submit that the question of completion of her tenure in

Assam Rifles does not arise because she has to serve in Assam Rifles till he

!
isuperanuation as she has been recruited for Assam Rifles only'.l She has

Ibeen serving in the Assam Rifles since her initial posting. It is also submitted
>lthat being a member of ST does not give any advantage in the matter of

i
;"posting/transfer. The applicant is being posted to Kimin wherein she can

i‘ilook after her children and her husband can also posted if he so desirous.

_ 1£The ground for giving parental care is not valid ground. Further she has

'
i

Zbeen given the sufficient extension on the same ground.

i

;i22. That with reference to averments made in Para 6 & 7 the deponent
t
\begs to offer no comments.
[REPLY TO RELIEF

h

§
23. That with reference to averments made in Para 8.1 to 8.4 the

‘I
{
i
|

ideponent begs to submit that the applicant has been transferred in




P

8

accordance with the policy on the subject as such she cannot make a

" request for quashing of the transfer order. The respondents shall revert the

applicant only if a suitable relief is posted until then she is to serve at her

- place of posting.

!
:

24. That with reference to averments made in Para 9 the deponent begs to

: submit that the stay order passed by the Hon’ble CAT may kindly be vacated

. and the applicant be directed to report her new place of posting.



VERIFICATION

| Major Sandeep Kumar, age 34 years, Son of Shri JP Sharma,
iworking as Joint Assistant Director (Legal) in the Office of the
nDirectorate General Assam Rifles being authorised to hereby verify
;and declare that the statements made in this written statement are true to
,my knowledge, information and believe and | have not suppressed any

'material fact.

And | sign this verification on this | Q,Q day of ___ I\ cné 2002.

Deponent

q. agre fagas (fafy)

Jolnt £sstr  wrector (Legal)
sgrfaaea aaw Tseeg
Oirccrorat. Goneral Assam Rifles
fast - vezoqy

Shiliong - 783011
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ANNEXURE <!

/]
Tao,
The Direotor General! Assam Rifles
SHILLONG - 11
(Through Proper Channel)
SUBJECT : REQUEST FOR POSTING AT SHILLOKG
Sir,

I beg to state that ! have been posted with 21 Asssan
Rifles since my apointment in May 1883 and put in request
for transfer and posting with 3¢ Assam Rifles, 7 Assanm
Rifles or 20 Assam rifles, 80 as to enable me to stay at a
closer centre where my husband, who is gserving in the State
Bank of India and is posted at Imphal. However, my husband,
namely Stilwel]! Rumthao has been recently +transfered and
posted at there Zonal Office, Shillong. In the circumstances
I am to request you to kindly arrange for my transfer and
posting to Shillong so that | and my husband ocan stay at a
same centre and jointly lock after our two small kids aged
3-1/2 year and 1-1/2 year.At the same time, it will give
both of wus the relief from the anxities and concern of
being apart. '

Thanking you in anticipation for your sympathetic
consideration.

Yours faithfully,

Sd/-xxx
(Dr(Mrs) Sally Rachel Rumthao)
21 Assam Rifles Rear Hospital
MO (CHS)
C/0 Manipur Range
C/0 89 APO.

Dated 2677796

Copy to :-

The Deputy Dirsctor
Medical Section, DGAR
Shillong - for information

- C

__QL—"’ .'

d. azor Dias (fafa)

Joint # ss'1 v wector {Legal)
rgihaciaIn TEE

L ceoroe G onerel ~ssem Rifles
fastn <2302

th:long ‘:1\3011
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skipplng wvek the gsubhurity of DERL This gs contrary to the proce-

dure ok vrblclsl earrisjyondence, ‘the CES docters can submit
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clty and the ikead ue copartmant, sny corrdtpetdence viuvlating thu .
uhuve hedtlonea e L vdLL boe viewad serjously . .
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v.Valley"
lcbgq 123001

itootorate Genoral Assam Rifles
qnq;-n 19301

‘uTQ‘ n H ; ‘(“lf

G By to state thai: 1. wiil be completing my -temure of
stis grat: A&a Hospital, Happ Van.oy., shillong by. Qccembot

o ,mm wxtenaion wmuth ‘regard, T would: 1ike .to .
/ you-once again kins ‘extend my stay/ 'poating at. .

‘Hospltal, Ha "Val 1oy ~ghillong . by .anothes: year '
%g EATTIY W < re: 80t hat.

£;2001 dtor the: canplet.ton of . m f,agu
An’ rm {ty, with my husband i ving:dnithe
A9 "ﬁ Wmmtly ostod o.t.‘th Boq@oual
‘ixﬁq valayas Here I would like to hention that -
HAE ; cmidron which requires the effort of . .
g& vandimy. htul;,and) to. jointly ],ook ‘after. hhuii :
QQO

’bohn pom.b ¢ hecause of 'OuL. PIOX: itz of

0% 'ofﬂce of state Bank-of :1nd a,. ..
rlw.»qj.omnl office of Tura-is: 1pca§ N
“has_ been .able to,yiq&t-.ghil, ong: at U
£_ia;la1 “works, The appe 23 hj.mm\eo-

i; ‘VH.

bhi ,6ng: has hoan 'made. £xem my. s146°asinY. tin

,ut his:pi untlyup ace of -of poojcinq, ,0:Ture,
8% o fw tion, . As.such the "vgonunc
erglsed fror ‘his \pido at, .t.hh u;g%’rg‘.é jence
¢h __%ym;-.io:“tm ‘above atated \oxt th £omy .,

De.and. sxpectationg, I. ‘shall:
d:l.'bchgqe o,! my duties s sinceregy and; with

AT )‘?
i 54
oy {»f"ﬂ‘
AT
- ’f" "n’?‘s"'h’ .

Your's faithfully,

Dr (Mrs). 8. Rumthao /.
Senior Medical 0££.tcor (ca
. Assam; Rifles lloapita). we
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Ministry of Finance 6\
Department of Expenditure
E.1L(13) Branch

Reference Ministry of Tlealth & Family Welfare's O.M. No. C-17011/5/99-
CHS-11 dt 16.5.2000, seking clarification for admissibility of the North Eastern
Package as available to Central Government employees on their postimg to NE Region, n
to the doctors belonging to Centra! Health. Scheme (CHS) in terms of Finance
Mnmtrys O.M. dated 14.12.83.

S S,

The concession‘s / incentives granted vide this Ministry's O.M. No.
20014/2/83- E.IV dated 14.12.83 are applicable to Central Government Employees
who are posted to any state /UT of N.E. Region on the basis of transler/deputation.
This order does not appl; to the employees on their initial posting in NER. As regards
the issue relating to Tenure of posting of the eraployees posted in NER, DOPT has
clarified that there is no General Policy-of posting & transfer of Central Government
servants working in various Ministries/Departments. The Ministries/Departments are

S S U RO
T 3 . T

competent to formulate their specific schemes laying down the post tenure /station [
tenure keeping in view the availability of manpower, functional needs, financial i
constraints and sensitivity of posts, etc. In case any further clarifications are desired (!
on this issue, the matter may be taken up dnect]y wnh the DOP&T. 3
I‘?
) SN
MC IR Ly
_ (N. P, Singh) L
) Under Secretary T H(B)
FA(Health)
- i
g Moli(lixpr)'s 1. I) No F.TH2Y/E(B)2000 dated X 71 n e
! , ")0‘;)
| VTS
1 . : /N \
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.t "IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
E GUWAHATI BENCH

Original Appliéation No.46 of 2000

Date of decision: This the 20th day of September‘ 2000

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

VN TS
. oy
Dr Girindra Ray, ! \
Senior Medical Officer (CHS),
. 15th Assam Rifles, . w0y
C/0 99 A.P.O. : O eeeen Applicant’
By Advocates Mr B, Chetri & Mr K.D. Chetri.
- versus -

1. The Union of India, represented by the

- Secretary to the Government of India,

Ministry of Health and
Faniily Welfare Department,
New Delhi.

2, The Secretary to the Government of Indla,
Ministry of Home Affairs,
Government of India,
New Delhi,

3. The Director General of Assam Rifles, _ ,

_ Shillong. . ;
4. The Commandant,

15th Assam Rifles, ‘ .
C/o 99 A.P.O. ' T e .Respondents

B LBy fgdvocate Mr A. Deb Roy, Sr. C.G.S.C.

./:43!*

”)\A\

O R D E R (ORAL) |

CHOWDHURY J (V.C.)

By this application the applicant has sought for a direction
from this Tribunal for compliance of the O.M. dated- 14.12.1983 issued

by the Ministry . of Finance, Department of Expenditure, New Delhl, for _ .

a choice place of posting. The applicant is a Doctor by profession working
' o |

under the respondents as a Senior Medical Officer in the A_ssam Rifles.

7 . K
It has been stated that he has rendered six>year$ of service in the North

Eastern Region. It has also been stated that he has~been posted in hard:.

areas in Négaland since 10.1.1994 till date. Presently, he is attached to

ety



. i . o \ " S
ik @7 u
\ * \ hd
A ‘ v o N,
i5th ..wsam Rifles at Sukhovi, Nagaland. v N o étp
A : '
2. : The O.M. dated 14.12.1983 is admittedly not applicable

in the case of the applicant. Consideration of posting at a station of
choice, according to said O.M., was provided only for those officers who
come to the North Eastern Region from outside to complete their tenure
posting and such choice is not available to those officers who are appointed

and posted in the N_orth Eastern Region itself. The 0O.M. dated 14.12.1983
was already interpreted by the Hon'ble Supreme Court in the case of
Chief General Manager (Telecom), N.E. Telecom Circle and another -vs-
Rajendra Ch. Bhattacharjee and others, reported in AIR 1995 SC 813.
In the said decision it was mentioned that a Government employee has
no legal right to»ins'ist for being posted at any particular place. Confronted

‘with this decision, Mr B. Chetri, learned counsel for the applicant, submitted
that even if the decision goes contrary to the claim of the applicant,
it is a case in which the Tribunal should issue a direction on the
respondents to consider his case for posting mm to a near about plao‘:e‘
so that. he can look after ‘his ageing and ailing parents suffering from

numerous geriatrics problems.

3. Posting and transfer of employees is to be left to the
—

employers. The,' employers are also_equally concerned with their emplo?ee%

Mr A, Deb Roy, learned Sr. C.G.S.C,; subm"itted that the reépondents

e ——

are fully aware of their responsibilities and take care of the persons

—

employed under them as and when it is necessary. From the pleadim,s

e

and records avallable, I also do not find any reason to issue any direction
. o,
V\;r ‘./" . e ,_.....-.'- —

R *@%”he respondents No 1llega11ty as such is drscermble requmng interference

ill. however. alwavs be ooen to the applicant to ventilate his zrievan( s
3

( ;’ .
\ ~. _ \‘
o .

~ appropriate- representation before the authonty In that event the

e s e o b m

== »
s\ uthority shall take approprlate measure to allay the grievances of the

:_“\) o 4 _ With the above observation the application stands disposed

shall, however, be no order as to costs.

NI , 5d/VICE CHAIRMAH

™"
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IN THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM, NAGALAND,
MEGHALAYA, MANIPUR AND TRIPURA)

SHILLONG BENCH o
CIVIL APPELLATE SIDE 7

Appeal from (. o (o

No 9658 e, of 20

Civil Rule

DR Wichdendn gy Jersusy

Appellant

Petitioner

Respondent

Opposltﬂ’any _

For Appellant wh . 2.0 thw w’)&\Q@'LC‘

Patitloner

. Respondent
For

Opposite-Party

Noling by Office or Advocate

Dat?

Office notes, teports, orders or prozeodings
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GUWAHATI BENCH

In the matter of :

nT 200z

b, Mo 4l

D, (Mirs. ) SR, Fumthao

Inion of India & Qrs.

----- el

In e r
Lhe

submitiad b

apelicant in reply to the writtsn

submitted by the

Raapondents .,

s
g,

Thie el 1y

ts macde in paradgraph

That with regard the

1

bement., the applicant

7 oof Wl hen

the

e

o state that she was appointed

as a Medical-

fOHS)

Health

Officer in the Central and  as

Whila

.

e

substantively

such i

mads  an

saeirving Iin 21

at Imphal bub she was

har  posting

to Phek in Magaland

sl nrodered

after Jdot of efforts the

arna

turmoilsd situsation

in &

her

and

b o

raspondents [

her, enabling her to stay with

her husband taed alt Shillong.

1 Guziunf LinTh l i§
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL



2

The applicant had to apply Tor repatristion to her

she will

parent department since

never get chance o Jjoin her busband and it iz also

numanly not possible for a female doctor to move Lo

o

far-flung are with her minor kids away from her

SR

sand thus leading to foroed marital separation by

way of inconsidersate transfer as has happened in the

instant case.

That with regard Lo anent mads in paragraph 8

licant be

QV the writhen stat

that the olarification i 1 by the Ministew of

Finance as referred to, relat

posting but in the instant application the applicant

haz not praved for choil ting but praved

&3

far her repatriation to CHS only.

That with ard to the statements made In paragraph

FLL0,L,12,13,14,15% and 1ée of the written statement,

the applicant be to atate that it is evident from the

letter MNo. S.4601LL34/2000-CHS{ITY  dated 31.12.7001

1

waed by the tinistry of Heslth and Family Welfare

that the repatriation of all the remaining 52 CHS

doctors who  are still o oworking in

relevant to the prof ad policy of Lhe Government of

India as laid down wide instructions dated 14.1%.1983%

afhed  in the =zald

snd it hazs also b olaarly

letter datad 31.12.2001 thset the four females doctors

including the aspplicant posted in As

&in Rifl“*




i
s

& | ;

Jepatriated in 1 e first inshanoces, 5 such T he

contentions of the ol

baan recruited for serving only

e ion ara that s cannot b repati-isated are
irrelevant and not tenakle, more particularly whan a
3

number of  such situated CH3 dooctors have

o OHS  in the meantiine.

&1l readch

Ervowing fullw  well

gd 21,012,065, dalibsrately VLo

with the only

ordser prometly oon 402

tion of manipulating the procs triation

stated in  lebter dated J1.12.2001 by

spplicant  away  in an  interior place

RBegarding the lettar dated L1L.01L.02 of MHa as steted by

pondents in para 9 of the written statl

sams may kKindly be produced before the Hon®ble Tribuna,

This apart., the respondents vids

For clarity of fa
theler order Mo, S.1100451/26~-CHS.IT dated 27.7.1998

doctors to  the post of  Senilor

Nave promoted S5 CHS

Meediocal Officsr all of whom are saually competent  and

>3

an such they can alzo be posted in rotation in placs of

the applicant particularly when the applicant being a

faenale dootor has worked Lo

for aboult 9

vaears by now. In the id promotion order, some doc

sam RHifles and posthed

have also repatriataed From ¢

oy of  letter Mo.a~46011/7/34/2000-CHS(II) dated

ZL.1l7 . 2001 and let

No. ALLL014/1/96-CHS dated



2TLT L1998 are

Vi.

That with regsrd o the statemsnl made

of the written statement, the applicant

that fthere is no  mention  of

repatriating  the CHS  dooctors  in

AZ2.2001 . Further, the casse of

of D akhilesh

rhains to choice station

L

e

[N

applicable instant

nots

on repatriation of thes

denies

That the applicant categoricallw

made in paragraph 18,19 and 20 of the

and begs to submit that the transfer

e 9 Assam RIT La ignoring

condition in  abs Asband

minor ohildren against all

and humarnitarian

vindictive and mala fide. The propos

atfect the whole Tamily of the applican

ication has

the instant app

mith valid legel grounds and &g sk

The awvermaent tThat

allowed with oos

T

false

wlihuur Dootor is

of facts sincs there are Lo

Tapt. arvind Tewari and Or. B.R. Deuri

Hospital which iz the normal

Mospitals.,

in paragraph

sitall

e

witithen

of the

aric

orinci

considarat

o omeari

1 he

stirength

annexed hereto as Annexure-IV and

-

17

e to submit

e relief Tor

and

ig resting

the statamants

3

shatemsnt

applicant

i

her  distrassed

{

care of her

of natursl

1oNS s are

ously and

bona Tide and

to be

Hospita:

and delibesrate
Doctors namsly
working in the

of @R
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i

That with re to the statements made In paragraph

‘

.....

2L.ze, 2% and 24 of the writhen statemsnt, the applicant
mest humbly submits That all

prayed in the application are

and have bean submnlthed for

such the application deserves to be allowed with oost

and In  the mesantime the order pa

Hon"ble Central adminiszstrative Tribunal may Kindly be

continued for prot

¥

I b facts anc cirocumstanoes, 1 b Driginal

tpplication o

gitimate rightzs  and



“Paragraph 1 to 7 in the redoi

VERIFICATION

I, DroitMrs. ) Sally Rachel Rumbthao, W o Shri Stilwd ]
CRumthao,  sged about B9 vears, working as Senior Mesolloa ], Officer, fssan
Hifles Hospltel, Happy Valley, Shillong, applicant in the Qriginal

CApklication Mo, 41 /7

22, do herabhy verify that the statemsnts made in

rejoinder  are true to my knowledge and 1 have
not suppre

sed any material fact.

Anc T

#2190 this wverification on this the 9th day of Anril,
ED0,

Dr(Moa) Slly Rochll Rudce
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